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Mr. Speaker: The question is:

“ T h a t  le a v e  b e  g r a n te d  to  in t r o ­
d u c e  a  B i l l  t o  p r o v id e  f o r  t h e  d e v e ­
lo p m e n t ,  c o n t r o l  a n d  u s e  o f  a to m ic  
e n e r g y  f o r  t h e  w e l f a r e  o f  t h e  p e o ­
p le  o f  I n d ia  a n d  f o r  o t h e r  p e a c e f u l  
p u r p o s e s  a n d  f o r  m a t t e r s  c o n n e c t ­
e d  t h e r e w i t h . ”

The motion was adopted.
Shri Jawaharlal Nehru: I in t r o d u c e  

t h e  B i l l .

12:08 hrs.

A D V O C A T E S  ( T H I R D  A M E N D ­
M E N T )  B I L L *

The Deputy Minister in the Ministry 
of Law (Shri Bibudhendra Mislira):
O n  b e h a l f  o f  S h r i  A .  K .  S e n , I b e g  to  

m o v e  f o r  le a v e  to  in t r o d u c e  a B i l l  
f u r t h e r  to  a m e n d  t h e  A d v o c a t e s  A c t ,
19 6 1.

Mr. Speaker: T h e  q u e s t io n  is

“ T h a t  l e a v e  b e  g r a n te d  to  in t r o ­
d u c e  a B i l l  f u r t h e r  to  a m e n d  th e  
A d v o c a t e s  A c t ,  1 9 6 1 .” .

The motion was adopted.

Shri Bibudhendra Mishra: I i n t r o ­
d u c e  th e  B i l l .

12:09 hrs.

I N D I A - C H I N A  B O R D E R  S I T U A T I O N  
M O T I O N  R E :

The Prime Minister and Minister of 
External Affairs and Minister of Ato­
mic Energy (Shri Jawaharlal Nehru):
M r . S p e a k e r ,  S ir ,  I  b e g  to  m o v e :

“ T h a t  th e  s i t u a t io n  a lo n g  th e  
I n d ia  C h in a  b o r d e r ,  p a r t i c u la r ly  

in  th e  L a d a k h  r e g io n , b e  t a k e n  in to  
c o n s id e r a t io n .”

A  w e e k  a g o , o n  t h e  6th  o f  A u g u s t ,  I 
p la c e d  a n e w  W h it e  P a p e r ,  N o . V I  ? 
o n  th e  T a b l e  ctf t h e  H o u s e . T h is  c o n ­
ta in e d  th e  n o te s  a n d  c o r r e s p o n d e n c e  
b e t w e e n  th e  G o v e r n m e n t  o f  I n d ia  a n d

th e  G c \ v irn m e n t o f  C h in a  s in c e  th e
p r e v io u s  W h it e  P a p e r  w a s  p u b lis h e d .  
S i m i l a r l y ,  I p la c e d  a  le t t e r  w h ic h  th e  

G o v e i m e n t  o f  I n d ia  h a d  s e n t  to  th e  
Gov< i» im e n t o f  C h in a  d a t e d  2 6 th  J u l y .  
W e  r e c e i v e d  a  t e l e g r a m  g i v i n g  t h e  
p u r p o r t  o f  t h e  r e p l y  f r o m  C h in e s e  
G o v e r n m e n t ,  o n  t h e  m o r n in g  o f  t h e
6th  A u g u s t .  In  th e  s t a t e m e n t  I m a d e
t h e n , I q u o t e d  s o m e  p o r t io n s  o f  t h e
r e p l y  o f  t h e  C h in e s e  G o v e r n m e n t .  
S in c e  th e n , w e  h a v e  p la c e d  t h e  f u l l  
t e x t  o f  t h e  C h in e s e  n o te  in  t h e  l i b r a r y  
o f  P a r l ia m e n t  a n d  h a v e  a ls o  p la c e d  
c o p ie s  in  th e  P a r l ia m e n t  O ffic e  f o r  th e  
c o n v e n ie n c e  o f  M e m b e r s .

S in c e  t h e n , n o  m a jo r  in c id e n t  h a s  
h a p p e n e d  on th e  f r o n t ie r .  A c c o r d in g  
to  o u r  in f o r m a t io n ,  t h e r e  w e r e  t h r e e  
in s t a n c e s  cvf f ir in g  b y  C h in e s e  t r o o p s  
•from  a  d is ta n c e .  T h e s e  o c c u r r e d ,  on  
t h e  2 7 th  J u l y  in  th e  P a n g o n g  la k e  a r e a  
w h e n  t w o  s h o ts  w e r e  a p p a r e n t ly  f ir e d  
t o w a r d s  o u r  fo r c e s ;  o n  t h e  2 9 th  J u l y  
a ls o  in  th e  P a n g o n g  la k e  a r e a ,  t h r e e  
s h o ts  w e r e  fir e d ; o n  t h e  4 th  A u g u s t ,  
n o r th  e a s t  o f  D a u l a t  B e g  O ld i,  o n e  
s h o t  w a s  fire d .

A l l  th e s e  w e r e  f r o m  b ig  d is ta n c e s  
a n d  n o  d a m a g e  w a s  d o n e . W e  h a v e  
p r o t e s t e d  to  t h e  C h in e s e  G o v e r n m e n t  
a b o u t  th e  f ir s t  t w o  in c id e n ts .

T h e  C h in e s e  h a v e  p r o te s te d  to  us as, 
a c c o r d in g  to  th e m , th e  I n d ia n  t r o o p s  
fire d  in  t h e ir  d ir e c t io n  o n  f o u r  o c c a ­
s io n s : on  2 7 th  J u l y  in  C h ip  C h a p  r i v e r  
a r e a ,  t w o  s h o ts  w e r e  s a id  to  h a v e  b e e n  
f ir e d ; o n  th e  2 7 th  J u l y  a ls o  in  th e  
N y a g z u  a r e a ,  s ix t e e n  s h o ts  a r e  r e p o r t ­
e d  to  h a v e  b e e n  fir e d  b y  o u r  tr o o p s ; 
o n  3 1 s t  J u l y  in  t h e  G a l w a n  v a l l e y  
a r e a ,  o n e  s h o t  is  s a id  to  h a v e  b e e n  
f ir e d ; on  1st A u g u s t ,  a ls o  in  t h e  G a l ­
w a n  v a l l e y  a r e a ,  s e v e n  s h o ts  a r e  a l le g ­
e d  to  h a v e  b e e n  fire d  b y  o u r  tro o p s .

A c c o r d in g  to  o u r  in fo r m a t io n , th e s e  
a l le g a t io n s  o f  f ir in g  b y  o u r  p a t r o ls  a r e  
n o t  c o r r e c t.

F o r  t h e  r e s t , a c c o r d in g  to  o u r  in f o r ­
m a tio n , s o m e  C h in e s e  p a t r o ls  h a v e  
b e e n  m o v in g  a b o u t  in  th e  v i c i n i t y  o f
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